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Eastern  Handicrafts and
Handlloom Development Cor -
poration Limited, Shillong
for the vear 1981-82,

t+) Annual report of the North
Eastern  Handicrafts and
Handlooms, Development
Corporation Limited, Shillong
for the year 1981-82 along
with Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon.

(3) A statement (Hindi and FEnglish
versions) showing reasons for delay
in laying the papers mcntioned at
(2) above. [Placed in Library. See

No. LT-7673/84].

1343 hrs,
ASSENT 10 BILLS

SECRETARY-GENERAL : Sir, 1 lay
on the table the following five Bills passed
by the Houses of Pairliament during the last
session and assented to since a report was
last made 1o the House on  the !6th
November. 1983 :-

(1) The appropriation (No. 5 Bill
1983,

(2) The appropriation  (Railw.ivs)y No,
5 Biil, 193,

(1)  The Indian Railways (Amendment)
1Bill, 1083,

{4y  The Puniab Panchavat Samitis and
Zila Padshads (Temporary Super.
session ) Second  amendment  Bill
198 ¢,

(5) ‘The Criminal Law (Sccond Amend-
ment) Bill, 1983,

2. Sir, lalso lay on the Table copies

duly authenucated by the Seeretary-General
of Rajva Sabha, of the following thirteen
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Bills passed by the Houses of Parliament
during the last  session and  asscnted to
since a report was last made to the House
on the 15 th November, 1983 :

(1) The Punjab Disturbed Areas
Bill, 1083,

(2) The Chandigarh disturbed
Areas Bill. 1983.

(3) The Armed Forces (Punjub

and  Chandigarh) Special
powers Bill, 1983,
() Jhe [Dangerous  Machines

(Regulation) Bill, 1983.

(5) The Tea (Amendment) Bill,
1983,

(6) The Illlegal Migrants (Decter-
mmation by Tribunals) Bill
1983,

(7y The  Textile Undertakings
(Taking Over of Management)
Bili, 1983,

(8) The Transformer and Switch-
gear Limited (Acguisition and
Transfer of Undertakings; Bill,
1983,

(9)  The Mines (Amendiment) Ball,
1983,

(10 The Criminal 1aw (Amend-

mznt) Bill, 1283

(11y The lepers (2c¢hi Andaman-
and Nicobar, islands, Laksha-
dweep., Dadra  and  Nagar
Haveli and Chandigarh Repeal
Rill. 1983,

(12) The Pubiic Financial Insttu-
tions (Obligation as tokidclity
and scerecy) Bill, 1982

(13) The Banking Luws (Amend-
ment)  Bili, 1983,



